
IN THE CENTRAL AOniNISTRATIUE TRIBUNAL

principal B.NCH
NtU DELHI

0

• .At No» 1b40/94 Date of decision 27,5*96

Hon*ble Shri S.R. Adige, fcraber (A)

Hon*ble Smt.Lakshmi Suaminathanj f%{nb8r(D)

Shri Chandra Pal
S/o Ferosh Singh
H,No.12-A/53, yijay llohalla,
Mojpur, Delhi-53

Ram Narain Singh
C/o Daganath Singh
2142, Lodhi Colony,
New Delhi-110D03

(By Advocate Shri Ll.P.fTaju)

I, Union of India through its
Secretary, Ministry' of Welfare,
Shastri Bhauan, ijeu Delhi.

2. The Under Secretary,
Oeoartmant of Uelfars,
3h astri Bhauan, New Delhi,

•.• Applicants

'asoondants

'̂ By Advocate Shri B.K,Punj,
for Shri Fl« il,Sudan }

iToxy counsel

ORDER (ORAli

fjHon'bls Shri S.R.Adige, Wember (A)

De have heard Shri W.P*R aju, nounssl for the

applicants and Shri 3,K,Punj, proxy counsel for Shri

W.id,Sudan, counsel for the respondents,

E, Thsre are tuo applicants, nsrnely, 3h,Chandra

Pal and Shri Ram Narain Singh, In so far as applicant No,1,

uhri Chandra Pal is conaarnad, ye have perused ths releuant

departmental file No.8/6/96-CCI, at page 3 of which it has

been noted that the applicant No.1,shri Chandra Pal-

habitual late comer| his duty hours star Le<| from 2Pi"1 s

he rapuets for duty at around 5P E fE furthef been
j Kal-net u,f,i rtt^cJ,subscantiated ehat even on the. datj|^hu had not

reported for duty upto 5PW, He had been vi /an verbal

yarninos but he turnad/deaf ear to all,
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uith jno UXGUS3 or the other. It was further Esc^.ii«fdj that

hr leaves office without any prior permission which

GonsbJ- tute lack of sense of responsibx riry« UiidwX the

circurns banco3, after jbtaining approual of the Ooint

Secretary, who is a vary senior officer, the services of

the applicant K'o, 1 ahri Chandra Pal, wars discontinued.

3^ In the light of the above noting, ue ara not

inclined to in tar fere with this order, particularly in the

background of the fact that departmental representative,

Shri S.K.Gupta,yho is present in court, states that the

appiicant has been offered employment in the Ambedkar

Foundation. In this connection, Shri W.P.Raju has contended

that the applicant Shri Chandra Pal had never received any

warning and had been diligent^performing his duties

throughout his servicei but in the light of the notingJ in

^he relevait file, ue do not have any/reasons to interfere
uith the respondents' order, in so far as applicant No.1,

Shri Chandra Pal is concerned,

4, In so far as the applicant Mo,2, Shri Ram Narain

Singh is concerned, ue understand that he has since been
kAi ([iKtrntcl /!

re-engaged and he ^ temporary status from the

date the schxrae for grant of temporary status to casual

labourers came into force. The respondents should examine the

case of the applic^ant No,2, Shri Ram Marain Singh for grant

of temporary status, in the light of the above scheme and

pass a detailed, speaking and reasoned order thereafter under

intiftation to the applicant within two months from the date of

receipt of a copy of this order,

5, ^ . This OA stands disposadof jiccordingly. No costs,

(Srot .Lakshmi 3uamrnathan)
Wember (O) i&mbar (A)


